
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the lnsolvency and Bankruptcy Board of lndia (Voluntary Liquidation

Process) Regu lations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SHAH FERROUS PRIVATE LIMITED

pRlvATE LIMITED has commenced voluntary

liquidation on 13/0 112025.

The stakeholders of SHAH FERROUS PRIVATE LtMlrED are hereby called upon to submit a proof of

their claims, ori or before Ll/o2/2o25, to the liquidator at the address mentioned against item 7'

The financial creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic means'

Submission of false or misleading proofs of claim shall attract penalties'

Name and Signature of the Liquidator:

Date: 13.0L.2025

Place: Mumbai

AJAY KUMAR
Liquidator

(Regn No. I BBI/I PA-002/l P-N00139 | 2AL7 -I8 | LO377l

SHAH FERROUS PRIVATE

LIMITED
NAME OF CORPORATE PERSON

2r/oel2oo7ONTT OF INCORPORATION OF CORPORATE PERSON

Registrar of ComPanies-Mumbai

under ComPanies Act, 2013
AUTHORITY UNDER WHICH CORPORATE PERSON IS

I NCO RPORATED /REG ISTERE D

u27101M H 2007 PTC 17 4382
coRPoRATE IDENTITY NUMBER I
IDENTITY NUMBER OF CORPORATE PERSON

Resistered Office:

Bldg No. !6, Block No.L7,4th
Floor, M ukund Soc, Phase lV,

Gavanpada Road, Mulund East,

M umbai, Maharashtra- 400081

ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL

oFFlcE (lF ANY) OF CORPORATE PERSON

L3IOL/202sIiqUIDATION COMMENCEMENT DATE OF CORPORATE

PERSON
AJAY KUMAR,

103, A.S. DIAS BUILDING, 1''
FLOOR, 2681272, DR. CAWASJI

HORMASJ I STREET, MARINE

LINES, MUMBAI- 4OOOO2.

E ma i I : ajayfcs@gma il.com,

Tel .:022-22078438,
lP Registration No:

rBBl/lPA-O o2ItP-Noo r3e/2OL7 -

18/L0377

NNMT, ADDRESS,. EMAIL ADDRESS, TELEPHONE

NUMBER AND THE REGISTRATION NUMBER OF THE

LIQUIDATOR

rrl02/202sLAST DATE FOR SUBMISSION OF CLAIMS

0
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WEDNESDAY, JANUARY 15, 2025

ADDENDUM TO THE }*OTEE S' 15'gr:Iil},
THOMAS SCOTT (lNDiA' *lilrr'- w fiG fu
thu.p{gy 16th January. Xli a '-"lrl a - rrrr$uryr
Audio Visual Means ('OAVI f ,

Thomas Scott (lndia) Lnn'nac -i-E i,:msaqp" g
GENERAL MEETING (EGM' {:r :-e +rlrn -m d
sent through email to thrse .rlel",,€i #,um mrmu t
Company and or Depository Faq,xrrs, t, rnc,,u',nmi
ema i I add ress, physica I mo€s :':,-qr :ler--lu&tc rrn
Members of the Company ro. marrry fmrr wmut
notice of 1st EGM forthe finansa; ,ey JIF"S ,umt
EGM has been dispatchei rc B; r€ -€l=mT y"T,TF ll'
provisions of the Companies A; Z:' j m 

"mr 
rurd

circulars issued by tre Minntl :r l:r@En -tffirnl
Resolution No. 3 li 4 for ;ssue rys rtsr i-Iffi f
Preferential issue basis anc for ss-r rE illlltm fr,,d
respectively, to the non-proen@r-< ff ectrrft :,ild
Resolution no. 3 & 4 are needec r - wru uml
board of directors approved ffre ryr*.m' u !h t--ffiul
2024-25. I

The board of directors furthertoor y q:nrurillnm
National Stock Exchange of lnCe lwt lG
contents of explanatory Statemen r icsnlumurr nn,

Company in its meeting dated la: -ar."mr TrtTT fiu
Resolution no. 3 & C a-nd its bpanmn
notice of 1st EGM for he fnar,ra ilsgr
shareholders' approval on modiiffi sru.

:J'il^?tf,fr1",-'fit1f3:o*o' I,,pe A P h'ladan rvrohan

5rH Floo[ B Wing, The Nest, LBS t*larg l{afir;i l,lulund ftT),

No. 507, 5n Floor, B Mng, Ihe tieil LES Marg Nahur.

lg(21 of the $ecurifizathr & Recorrftgtion 0,rrity lnterest Acl, 20A2.
tsna Ramesh Telang has avajied the following Loans Ifrom time to time :-

: !i'i sec,ri'al o

,,il ii*jl "Xli"ll,ff^ :lT,t d;meil execded bylischarge your tiabitnies aspenhe terms;nffiffl
il,ll T3":l zs.tz.zlz4 Hunru, rvr'ni,"loy issue rhis

:txl i:l:iff s,1tT64*lf Utr; li;#fl r:,,1gtl .2A25 with accrueo, gg rn:lr_;ilffi;ffi ffil
Ini.ruor*, 

faitins whicrr#ffi;r,J* ail orany of

'-alinU 
with any of the.secured assets mentioned in the

;$Tly::?lllll lil: is wnhou-tnrel,ilr,,t, any orher

Name of Shareholder
Kishore Arjun Mansukhrui

11102t2a25

Qnte 15 JAI{ 2a2S

original notice with regards to tre sqsi$wrmi r

Shares and 6,06,529 Equity Conrerine

appropriate to bring the follow.q i-rff'ur diffifl
stakeholders. Accordingly, hrs awn.n @

Subsequent to he issuance of iGilt \mcu rm I

For the shareholders who h* atrrrq 'frryrd*
mentioned in the original Hdix dh cffiffih
21st December, 2024 before tfrr dnnr rl
queries, if any, to the Scrutinbcr m tn ilttd
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*.1
H
uuffi{
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dated 2 1 st December, 2024.
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lulrilDateJ, .01.2C25 .
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ffiL-F*rtr
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(8) of Section 13 of the SARFAE$|Act, in respecr

gLll.20}4to you by Registered post Ack due to your

SCHEDUTE

[ / Hypolhecated are enumerated hereunder:
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Authorized 0ffic*q Cunrm nlli

;str,y Building, Dadasaheb phalke 
Road, Dadar East

Krishna Building, Dadasaheb phalke 
Road, Dadar

Dabolkarwadi, B Ward, SRA CHS., J. B. Wadiya

19n' Floor, Buildino No. 10 ,,Uighnafiarta",

I llgolg lrstr viiiage : nariyari, 
-nreii 

iuni*,il-400083 - i-"

Details of Shares:

Folio No. Security Curtifi.ut. No

112733

Distinctive NIos"

From Ti
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;*"cgluleHesXS
Sn

lt.ry^l: By 0 Richardson & Cruddas Lrd .rrra-400 00g; !.mait ltt, cur ioz-s^;;,

9.35 Y'+2.W

PUBTIC AililOU}ICEMENT
(Regulation 14 of the lnsolvency and Bankruptcy Boaro of tnoi, (voluntary Liqu,lmmprocess,i Regulations, 201 7)

IOR THE ATTE}ITIOil OF THE STAKEHOLDERS OF SHAH FERROUS PRIUATE U TN
!_NAME 3F CSAP:nAri PERSON SHAH FERROUS PRIVATE LIilTTS

DATE CF IilC]fiP.JRAIiON OF

CORPCRAIE PERSON

3. AUTHCRITY UNDER WHICH
CORPORATE PERSON IS
INCORPOBTTED R EGISTERED

Registrar of Companies-Murnbat i-lml
Companies Act, 20.13

OF CORPORATE PERSC\

ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL OFFICE iIF ANT CF
CORPORAIE PERSON

Begrslegeil0ffieLBldg No. 16, Btc,r
No.17,4th Floor; Mukund Soc, phax ?r

Gavanpada Road, Mulund Fast-.$urur
Maharashtra- 400081

LIOUIDATION COMMENCEMENT
pAt-E 0F CORPORATE PERSON

7. NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIOUIDATOR

AJAYKUMAR,l03, A.S. DIAS BUIL| I*;
lSTFLOOR, 2681272, DR. CAWAS-
HORMASJI SIREEI MARINE L lES
MUM BAt-400002. Tet.: 022_2207tj ii
Email:ajayfcs@gmail. com,
lP Registration No: IBB t/tpA-}A2lp-
N001 39i20 17 -18/10377

8. LAST DAIE FOR SI-BI.1ISSION
OF CLAIMS

Notice is hereby given thailhe sHAi FFRR0us pRr
voluntary liquidation on 

.13,0.1 ;za2l. rr Y' rr L Lrr'rr I LrJ rrdb u(

The stakeholders of sHAh FERROtis PRlvArE LIMITED are hereby called upon to s*'Tra proof of their ctaims, on cr befor e fi e}l2az5l; ih;[qi,iorto, at the address rner]t, t,-rsragainst ilgm 7. 'rYvrvqlvr ct( LrrE ouul u):

The financial creditors shali submit their proof of craims by electronic means onli, rdother stakeholders Irrly sub'mit the proof 
'of 

claims in person, by post or by electrnrmeans. '- 
- 

:

submission of farse or misreading proofs of craim shail attract penarties.

Name and Signatirre ol the Liquidator: 
AJAY KUffiDate: 13.01 .2025

Placg: Mumbai (pann ila rDllr/rhr 6^A,.^ Liqrida&
( Beg n l'ro. rBBr/rpA-002/r p- N00 1 3 9/20 1 t -t a) tffi 7?r

lvlartet 306, KlbadeviRoad, Mumbai-400 002,
5333; E-mait tD : cb0223@"d;;;il,;

Name and re€ffiicr: trffi ir 3;
irsolwncy prdess*rrEr erE E rG;F
resolution gcfuss*ra

, BIRLA FINANC
:.fL9ign 

Rayon Compound, Veraval, Guja,at - 362266^
HrloorJx Teck park, Nirron comprei, Nr. Hub-uart, Goruguon (E), Mumbai4gg ffi: v_

f. iAddressard enrail Atrc r-e'r
resolution prcfuss*lrat. 6 r€€F'K
wi0r the Boad 'mn A IUU UU3. I

Complex CHS., Jerbai Wadia Road, parel
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ailable by Stogk Exchanges-lgfo1e the closure of he Ofier; For further informalon, fin
es rn case of non-receipt of :the Leifter af 1ffel m ry 47 of the Letter of Otfei 
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SHAH FERROUS PRIVATE LIMITED
BLD. NO.16, BLOCK NO.17, 4TH FLOOR, MUKUND SOc.

MULUND EAST, MUMBAI- 400081.
eIN: U27101MH2007PTC174382

CERTIFIED TRUE COPY OF THE SPECIAL RESOLUTION PASSED AT THE

EXTRA ORDINARY GENERAL MEETING OF THE MEMBERS OF SHAH

FERROUS PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE

COMPANY SITUATED AT BLDG NO. 16, BLOCK NO.17, 4TH FLOOR, MUKUND

SOC, PHASE IV, GAVANPADA ROAD, MULUND EAST, MUMBAI,

MAHARASHTRA- 400081 ON MONDAY 13TH JANUARY, 2025 AT 11:00A.M.

ITEM NO. 01

TO APPROVE THE VOLUNTARY LIQUIDATION OF THE COMPANY AND

APPOINTMENT OF A LIQUIDATOR THEREOF

(Passed as a Special Resolution)

"RESOLVED THAT pursuant to the provisions of section 59 of Insolvency and

Bankruptcy Code, 2016 and other applicable provisions of all other applicable statutes

read with applicable provisions of Insolvency and Bankruptcy Board of India

(Voluntary Liquidation Process) Regulations, 2017 the company be liquidated

voluntarily subject to order of National Company Law Tribunal pursuant to section 59

(7)& (8) of Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT pursuant to provisions of section 59(5) upon passing of

this Special Resolution voluntary liquidation proceedings in respect of the company be

deemed to have commenced from the date of passing of this resolution subject to

approval of the creditors under proviso to section 59 (3) of Insolvency and Bankruptcy

Code, 2016.



RESOLVED FURTHER THAT pursuant to provisions of section 59(3)(c) of Insolvency

and Bankruptcy Code, 2016, and applicable provisions of Insolvency and Bankruptcy

Board of India (Voluntary Liquidation Process) Regulations, 2017, Mr. Ajay Kumar,

Insolvency Professional registered with Insolvency and Bankruptcy Board of India

with Registration No. IBBJjIPA-002/IP-N00139/2017-18/10377 be and is hereby

appointed as Liquidator of the company for the purpose of Voluntary Liquidation of

the company at a remuneration of Rs. 5,00,000/- (Rupees Five Lakhs) plus applicable

rates of CST and other cesses and reimbursement of actual out of pocket expenses for

the winding up of the affairs of the company on the following Terms & Conditions:

(i) The remuneration payable to the Liquidator shall form part of the Liquidation cost as

per Regulation 7 of Insolvency and Bankruptcy Board of India (Voluntary Liquidation

Process) Regulations, 2017.

(ii) Rs. 2,00,000/ - (Rupees Two Lakhs) of his remuneration shall be paid to the liquidator at

the time of his appointment and the balance of Rs. 3,00,000/- (Rupees Three Lakhs)

shall be paid to him in accordance with Section 53 of Insolvency and Bankruptcy Code,

2016 read with Regulation 35 of IBBI (Voluntary Liquidation Process) Regulations, 2017.

(iii) The Liquidator shall be entitled to exercise all the powers given to him and to discharge

all his duties under section 59 of Insolvency and Bankruptcy Code, 2016 and other

applicable provisions of other applicable statues read with applicable provisions of

Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017 as may be required for dissolution of the company and for all matters

incidental and consequential thereto.

(iv) Pursuant to Regulation 34 of Insolvency and Bankruptcy Board of India (Voluntary

Liquidation Process) Regulations, 2017 and other applicable provisions of all applicable

statues, the liquidator is authorised to open a new Bank Account in the name of the

company followed by words 'in Voluntary Liquidation' in a Scheduled Bank and to

credit all receipts by him as liquidator and to transfer all moneys in existing Bank

Accounts to the new Bank Account for Voluntary Liquidation and use the said money

in accordance with Section 53(1) of Insolvency and Bankruptcy Code, 2016.



RESOLVED FURTHER THAT pursuant to the provisions of Regulation 4 of

Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017 the company from the liquidation commencement date cease to carry

on business except as required for the beneficial winding up of its business but its

existence to continue until it is dissolved under section 59(8) of Insolvency and

Bankruptcy Code, 2016.

For, Shah Ferrous Private Limited

'\~V;
(HARSHAD VRAJLAL SHAH)

Director

DIN: 01663829



SHAH FERROUS PRIV ATE LIMITED
BLD. NO.16, BLOCK NO.17, 4TH FLOOR, MUKUND SOc.

MULUND EAST, MUMBAI- 400081.
CIN: U27101MH2007PTC174382

EXPLANATORY STATEMENT PURSUNAT TO SECTION 102 OF THE
COMPANIES ACT, 2013

For Item No.1

The Board of Directors of the Company at its meeting held on 27.12.2024, approved
the Voluntary Liquidation of the Company in accordance with the provision of
section 59 and other applicable provisions of the Insolvency and Bankruptcy Code,
2016 read with the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017 and the provisions of the Companies Act,
2013 as may be applicable in this regard.

Since it is observed that business of the Company has become commercially
unviable and for the past few years it is not profitable to continue business activities,
it has been thought prudent to wind up the operations of the Company and to
distribute the assets lying with the Company to shareholders as per their respective
holdings in the Company after payment of all creditors and statutory dues.

The voluntary liquidation shall be effected in accordance with provisions of Section
59 of Insolvency and Bankruptcy Code, 2016 and Insolvency and Bankruptcy Board
of India (Voluntary Liquidation Process) Regulations, 2017. Section 59 of Insolvency
and Bankruptcy Code, 2016 provides that the voluntary liquidation shall require the
approval of the shareholders by a Special Resolution. Hence, the said resolution is
proposed to be passed as a Special Resolution.

In accordance with the provisions of Section 59(3)(c) of Insolvency and Bankruptcy
Code, 2016, it is proposed to appoint Mr. Ajay Kumar, Insolvency Professional,
registered with Insolvency and Bankruptcy Board of India having registration no.
IBBI/IPA-002/IP-N00139/2017-18/10377 as the Liquidator for the proposed
Voluntary liquidation process at such remuneration as provided in the proposed
resolution.

Copy of Declaration of Solvency signed by all directors and duly notarised is
available for inspection by members during the office hour from 09.00 A.M. to 05.00
P.M. on all working days, except Saturdays and Sundays, at the Registered Office of
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the Company, till the date of the ensuing Extra-ordinary General Meeting. None of
the Directors of the Company and/ or their respective relatives shall be considered to
be concerned or interested in the proposed Special Resolution.

By Order of the Board of Directors,
For, Shah Ferous Private Limited

\~
(HARSHAD VRAJLAL SHAH)

Director
DIN: 01663829

Registered Office:
Bldg No. 16, Block No.17,
4th Floor, Mukund Soc,
Phase IV,Gavanpada Road,
Mulund East, Mumbai,
Maharashtra- 400081



Consent by shareholders for shorter notice
[Pursuant to section 101(1)of the Companies Act, 2013]

To

The Board of Directors,

SHAH FERROUS PRIVATE LIMITED

Bldg No. 16, Block No.17, 4th Floor,

Mukund Soc, Phase IV, Gavanpada

Road, Mulund East, Mumbai,

Maharashtra- 400081

I,Harshad Vrajlal Shah, Son of Shri Vrajlal Shah, member of the Company holding

(9,09,995 Equity shares of Rs. 10/- each) constituting 99.99% hereby give my

consent, pursuant to section 101(1) of the Companies Act, 2013, to hold the Extra

Ordinary General Meeting on Monday, 13th January, 2025 at 11.00 P.M. at shorter

notice.

[I~
\A'~

(HARSHAD VRAJLAL SHAH)

Member

Date: 06.01.2025



Consent by shareholders for shorter notice

[Pursuant to section 101(1) of the Companies Act, 2013]

To

The Board of Directors,

SHAH FERROUS PRIV ATE LIMITED

Bldg No. 16, Block No.17, 4th Floor,

Mukund Soc, Phase IV, Gavanpada

Road, Mulund East, Mumbai,

Maharashtra- 400081

I, Shrenik Harshadrai Shah, Son of Shri Harshadrai Vrajlal Shah, member of the

Company holding (5 Equity shares of Rs. 10/ - each) constituting 0.01 % hereby give

my consent, pursuant to section 101(1) of the Companies Act, 2013, to hold the

Extra Ordinary General Meeting on Monday, 13th January, 2025 at 11.00 P.M. at

shorter notice.

(SHRENIK HARSHADRAI SHAH)

Member

Date: 06.01.2025


